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IN THE CBNTRAL 1)ML4ISTR' IV.. TRIBUNAL 
CTJITAK BNCF1 .CUiTACK 

ORIGINAL APPLICATION NO: 643 OF 1992 

DATE 01? DECIS ICN :July 26,1993 

Shri Madhusudan Pradhan 	•• Ap?licant 

Versus 

Union of India and others •. Respondents 

(For ins trtictions) 

1.Whether it be referred to the reporters or not? 

2.Whether it be circulated to all the Benches of 
the Central Adijiinistrative Tribunals or not? 

a -i  4is (1-{.RAJERAS) 	 (K.P.ACHiRYA) 
NER ( TRATIV) 	 ICS  
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CEi'rRL ADML41STRATIVZ TLbWAi. 
CUTEK BENCH ;CUTTCK 

ORIGINAL APPkICATION NO;643 OF 1992 

Date of decisions 26th July, 1993 

hri Madhusudan Pradhan 	••• Applicant 

-Ve rs us - 

Union of India and otrs 	... Respondents 

For the Applicant 	•.. M/s. S.K.1bhanty, 
S. P.*hanty 
Advocates. 

For the .espondent 
	

Mr.Ashok Mishra,Senior 
Nos.1 to 3 
	

Standing Counsel (Central) 

For the R.espondent 
	

$/3. S.K.Nayak,D.Nayak, 
No • 4. 	 J. Mohanty, Advocates. 

CORAM: 

THE HOURBLE NR, K.P.ACHAYA,VICi CHAIRMAN 

A N D 

THE H) N URABL MR • I-I • RJ NDRA PR AS D, E E R (MAD MN.) 

In this application U/s 1 

of the ?dministrative Tribunals Act, 1 985, the 

petitioner prays to quask the appointment of 

Opposite Party N6.4 as Extra Departmental Braftch 

Postmaster of Siso Branch Post Office in account 

with Gop Sub Office. 

2. 	Shortly stated the case of the petitioner 

is that candidature of several persons including 

that of the petitioner and Opposite Party No.4 

was considered for appointment to the post of 

Extra Departmental Branch Post Master,Siso Branch 

St Office and Opposite Party No.4 was found to be 
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suitable and hence appothted.According toe 

Petitioner, Opposite Party No.4 was also acting 

as an Agent of the Peerless organisaticn$ienc3 

he was debarred from making any application and 

was in-eligible for appointment to the post of 

Extra Departmental Branch Post Naster.Therefore, 

this application has been filed with the a foresaid 

prayer. 

3 0 	In their counter,the Opposite Parties 1 to 3 

maintained that since a longtime Opposite Party 

No • 4 h ad ,ce I zed of-y oiwWnie4tJ.hon with the  
14 

Peerless organisatiori and accordingly a stement 

was taken from Opposite Party N6.4 amd therefore, 

at this age,the appointment of Opposite Party 

No.4 should not be quashed, 

Opposite Party No.4 maintained the same 

stand in the counter, 

We have heard Mr. S.P.Mohanty learned 

counsel appearing for the p etitioner, Mr. Ashok Mis hra 

learned Senior Standing Counsel (Central) appearing 

for Opposite Party Nos,l to 3 and Mr.S.K.Nayak 

learned counsel appearing for the Opposite Party 

No • 4. 

6 • 	After hearing arguments from counsel for 

both sides and after perusing the relevant documents, 

we are of opinion that on the date of making the 

application and on the date ojappointment order 

was issued,the Opposite Party No.4 was very much 

attached to the Peerless orgafliSatiofl• 
' r,\ 
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Therefore in the circumstances we feel that a 

fresh selection process be adopted and the persons 

fod to be suitable should be appcinted.We 

therefore, direct the Senior Suerintendent of 

Post offices,Bhubaneswar Division to conduct a 

esh selection by inviting applications from 

Employment Exchange and Open Market and tfe 

petitioner as well as Opposite Party No.4 ar 

at liberty to apply for the s aid post and the 

compe tent authority should consider the candi,"Lditi  

of all the persons who have made tim applic ti ns 

and adjudicatethe suitabilty of the different 

candidates and he/she whoever is found to be 

suitable should be appointed.This process should 

be completed within sixty days from t he d ate o £ 

receipt of a copy of this jud ment.Opposite Party 

No.4:should continue till the final selection is 

made,if no other arrangement has been made in 

the meanwhile. 

7. 	Thus,the application is accordingly 

disposed of.Nn cos js. 
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i0MBR () i'4N IsJrRTIv) 	 VICk CHA]R MAN 

Central Administrative Tribunal, 
Cutt a ck Bench, cutt ,k/K. hanty/ 
26.7 .93 
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